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(u) Gifua s, si-fefqqq e (;v) * {qlq sr
fqrqkfiat *] cldeq'fqa l+qr qrq :--

"s (iv) G{n'aq s (i) tt fqki<cz rv il fa-*rm r1ir.
c-{ 1ut6; vftna gui{ q-6, s} r,c } mq'
cTq' s,i (* k+rfuei)i1 v+t.a q), kfrrri-
fta qqlu * q;E( qilqro q)'rr" r

CANARA BANK
l12,I. C. Road, l leacl Office

Bangalore-2, the 28th July 2000

No. IRS l24C 3256 NAK-In erercise of the
potvers conferred by Section l9 read rvith sub_section
(2) of Section l2 of the Banking Cornpanies (Acqui_
sition anC Transfcr of Undert;rl i ings) Act, 1970
(5 of  1970) the Board of  Dj rectors of  Canira
Bank, in consuhation rvith the Reserve Brnk of India
and with the previous sanction of the Cential
Govcrnnrent, hercby rnakcs the follorving regula-
tious naurely :

l .  ( l )  These
Canara
l i ne  &
2000.

4, ztrr'tTi'fifariq. i997]T fn'ral?Ftaqiz s-,-I 3fi{qi
,i erq q)er qrq :--

"{te qfi,{-q qniq;rf{qr q.lqfc f,i sqg qr B{$fi
ii siie'fqt, fcatftl feftri 4 itrlira dr qi;fi * r
fe,fsq'l * ss{ i qkq< +i fqqiq qhq €}ri r,,

J J + 5

xlo <rrfei fad{
** *f:- -q q t " - f l  r  q  q

The Gazct te of  lnd ia No.  3 l
(weekly) Dated 30-7-gg.

The Gazet te of  India No.
l5 ( rveekl1, )  Dated I  l -4-99.

N .  S .  SRINATTI ,
As. , r t .  Gcneral  Manaeer

,

i
Regulat ions m ]y  hc c; r l led t i rc
Bank Ollicer Employees, (Discip-

App:a l )  ( i \ t r , ,u  ipr3,1t  1 r t i ' : lu la t ions.

" (10)  The Inqui r ing Aur l ior i ry  whi le  ad_
journ ing the case as in  sub-re ju lat ion (9) ,
shr l l  a lso record by r rn ord: i  that  the
Oftcer employee may for the purpose of
prcparing defence_

( i )  complete inspect ion of  the docurnents as
ru the l is t  furn ished t r  h im immediate ly
and in any case not  exc:eding 5 days f rom
thc Cate of  such order  i f  l ie  had not  don.
so car l ier  as prov ided for  in  the proviso
to sub_r.cgulat ion ( j ) ;

( i i )  submi t  a  l i s t  o f  docuu r :n t s  and  r v i r nesses ;
th i t  h :  rv . r  r l , ;  ior  the i r r r lu i ry  :

( i i i )  g i ve  no t i cc  r v i t h i n  t en  days  o f  t he ,  o rdc r
or  rv i t i r in  s : rch fur ther  t in lc  not  exc ieedins
t cn  c lays  as  t he  Inq i r i r i ng  Au tho r i t y  ma !
al lc iv  fcr  th :  d i ; :c . , ,c ; .y ,  o : .  proc luct rorr  of
t i r . :  do;urn:nts re le i red to in  i tcm ( i i | .

No te  :  Tn :  ; ; l i v ' , r . r cy  o i  t i r :  c l c ;u rn :n t s  and  thc
cxrmin:tt io,r oi t ir: witness,.s r.eferrecl to rn rtenr
( i i )  shr l l  b ;  grvrn b1, th:  of l i , ;er .  employee con_
cern:d.

Foct  Note:-The i i rn , .ndm,, ,n l ;  to  thr  pr inc ipal
Regulat ions were publ ished i  t  par t  l l i  Sect ion 4
of the G,rzette of India as per d,;tails given belorv :_

l .  Not i f icr t ion
No. IRS/DP1325/
88/cSR

2. Notif ication No.
IRS, i  1 i9926lNAK

t,O

(2) They shall come into forc; on th,: t late of
thei r  publ icat ion in  the Ct i ic ia l  G:z: t rc .

2.  In  th:  Can: i re B:rnk OJi : : r  E,nploye:s,
(Disc ip l rne & App;a l1 i {eguiat ion; ,  1g76,
(hereinafter referred to as the said regulation),
in  regulat ion 6,  -

(i) for Sub-regulation_ (3). the follorving sub_
regulation shall be substituted, norri ly ,

"(3) Where it is prope5sd to hold an inquiry ,
t l ie Disciplinary Authority shall, frame definite
and distinct charges on the basis of the allegations
:r3rinst t ire OtIcer employee and the articles of
charge, together rvith a staternent of the allega-
tions l ist of documents relied on along with copy
of such docurnents and list of rvitnesses along rvit ir
copy of statemert of rvitnesses, if any, on tvhich
they are blsed, shall be communicated in rvrit ing
to the Cficer employee, who shrll be required
to subn.rit, rvithin such tirne as may be specified by
the Disciplinary Authority (not exceeding l5 daysj,
or rvithin such extended time as may be granted
by the said Authority, a rvritten statemeni of his
dc fence : -
"Provided that rvherever it is not possible to furnish
the-copres of documents, Disciplinary Auflrority
shall allorv the Ollicer employee insp:ciion of such
documents within a tirne specified in ttt is behalf ;
| ( i i) for sub-rcgulariou (10), th.. foilorving shall

be subst i tu ted,  n ln ic lv  :

UCO B,\NK
(HEAD OFFTCE )

.  PERSCNN EL DEpARTtv{ENr
Cr, lcuuc-70CCJl ,  th ;  2 i ) ih  July  l0O0

No, ODAR1l12000- ln e: icrc ise o i  the pow,ers
confcrred by sect ion l9  re:d rv i th  sub-scct ion (2)
of  scct ion l2  of  the l lanking Comparr i ;s  (Acqrr is i -
t ion and Transfc. r  o i  Undr l lak ings)  Act ,  1970
(5 o i  l97u) ,  t i re  Boar.d of  Di rectors o i  UCO Rrnk



ilE

in consultation with th -, I(eserve B,rnk oI India
and rvith thc previous sarrctioi.t of t l ie Ccntral
Government, hereb;, rnekes th; foliowing Regula-
tions to amend further the UCO Bank Ofticcr
Employees' (Discrpline anC Aop:rl) Rcgulations,
1976 namely ;-

I, SHORT TITLE AND COMMENCEMENT

(1) These Regularions may be called UCO
Bank Officer Employees, (Discipline and
Appeal) (Amendrnent) Regulations, 2000.

(2) They shrll com: into force on the date of
their publication in OfEcial Gazettc.

2. In the UCO B:nk O8icer Emplcy::s' (Disci_
pline and Appeal) Regulations, 1976, in regulation
14, in sub-regulation (l), in clause (a), in sub_
clause (i i), for item (2), the follorving shall be sub-
stituted, namely :-

"(2) Where the enquiry is held by an outside
agency,l13 of the basic pey which thc officer emp_
loyee was drawing on the date prior to the datc of
suspension for the next thrcc rnonths attdl12 ol
of the besic ply which the officcr employee was
d r rw ing  o t r  t he  t l r t e  p r i o r .  t o  t he  da tc  a l  su ;1 rcn r i 9n
fo r  t he  rem l i n i ng  p : r i od  o l  su ip tns ion , ,

i  Sd/-  I l lcg ib lc
GENERAL IV{ANAFER,

(personnel)
Foot  Note : -Eal l ier  anrendnrent  to  UCO B,rnk
C).fi;:r Elnploycs' (Disciplrne and Appeal)
i{,:gulations, 1976 rvere published in thc Gazctte
as per details givcn belorv :-

Sl. Notif ication
No.  No.

I . oDAR/t/e7 22-08-97

THE INSTITUTE OF CHARTERED ACCOUN-
TANTS OF INDIA

Nerv Dclhi-l10002, the I lrh August 2000
(Chartered Accountants)

No. 54-EL(l)12 2000.-In pursuance of
rcgulation 82 of the Chartered Accountants Re_
gulat ions,  1988 read rv i th  regulat ion 134 of the said
Regulat ions,  the Counci l  o f  the Inst i tu te of  Chart_
ered Accountants of India is pleas,:d to notify the
following important dates relating to the next
elections of members to the Council and
Regional  Counci ls  of  the lnst i tu te :_

1. The last date and time for 2l-g-2000-
receipt  o l  nour inat ions 6.00 p.  M.

2. Datc of scnrtiny of 29-9-2000
nominat ions

No.  54-EL( l )13t2000._ ln prr r .suance of  sub-
regu la t i on  ( l )  o i ' r eg r l . r t i cn  g7  o f  t h , :  Cha r te red
accoun tan ts  Reg : r l a t i ons ,  l 9gg ,  t  r :  Counc i l  o f  t hc
Ins t i t u te  o f  Ch r r t e red  Accoun tan t ;  o i l nd ia  i s  p leased
to not i fy  that  norn in-  t ions of  carrd ic lates * .ho desi re
to stand for  e lec iou to the e ighteer th Counci l  o f  the
Inst i tu te,  to  be held in  Decentber ,  2000 should bc
forrvarded in the rnanner prescribecl in regulation g7
(deta i ls  of  rvh ich wi l l  be found pr inted in  the Nomi-
nation Form also) addressed to Shri Ashok Haldia,
Secretary to tire Council, at Indrapr.astha Marg, Nerv
Delh i - l  l0  002 so as to reach h i rn not  la ter  than 6.00
P.M. on 2 l -9-2000.

'The nomiat ion shal l  be in  the appropr iate form
(Form "13" of  Schedule A'  to  t l . ie  Chlr tered Ac-
countants Regulat ions,  I988)  and in the manner
prescr ibed in rcguiat ion 87.  Whi le f i l ing the nomi-
nat ions,  candidetes should ker .p in  mind the pro-
v is ions of  the Chartcred Accout l tants Regulat ions,
1988,  par t icu lar ly  those conta ined in regulat ions
87,  88 and 89.  The norninat ion iorrns can be had
from tho office of th3 Institure at l-es, Delhi as rvell
as f rom the Decentra l ised Of fces at  N{unrbai ,  Chen-
nai ,  Calcut ta and Kanpur r l . .e . f .  26 ih August ,2000.
Hou'ever, thc nontination forrns rvil i  be accepted
by the Secretary to the Counci l  a t  r l tc  above address
at Ney,, Delhi eflcctive frorn 3l it Arr:trrqt, 2000 only.

3346 . I^TIECAZETTE 
OF INDIA,  ITI ( iUSf ' 26, 2000 (BHADR,\ 4, 1922)€-=._-..:--:

The  l as t  da re  f o r  $ , i t l r _  l - 3 -10_200C_
d la rv l l  o f  non t i na t i on . i  5  . 01  p . \ I .

The  da tc  o r  da tes  c f  pc l l i u r -_

( i )  Bangalore,  Calcrr t ra,  j  & 2-12_2000
Chsnna i ,  Dc lh i , 'Ne i v  D : l i r i
and  Mumba i

(i i) Othcr ciries,/torvns 2-12_2000

The last datc ior receipt of 29_9-2000
app l i ca t ro r r s  f o r  pe rm iss ion
to vote b1,  post  under retu_
la t i on  I  l 2

The last  dare and t ime for  6_12-2000_
receipt  of  bal lo t  papers 5.  00 p I \ f  .
by post

The datc of  declarat ion
o f  resu l t s

r 8- r 2-2000

ASHOK I IALDIA ,  Scc1 , .

A
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The nunrbr- r  of  p: rscns to t rc  c l , :c tcc l  j l .our  e i rc l r
Regional  Const i tuency is  shorvn b: lcrv in  columr. t
(2)  against  thc respcct ive Const i tucncl , :

;';r-;1"'J.;ffi
(dcta i ls  of  ivh ic l r  , , r , i l l  be tound pr intcd in  thc n-ont i -
na t i on  Fo rn r  a l so )  add ressec l  t o  Sh r i  Ashok  Ha ld ia .

*",,.. *;";*;,"-;;;;;- ffi?,itji?r#,;* :: .::.i,"ii;:::Tf,.li;:?
: " .Y1 ----  

to be elected " "rn. 
no,r i 'ar ion shai l  b:  i .  rhc appropriate forn.r'.t'i 

" ir'. ci'; i,;;:; ;;.;;" -
/ l )  ( 2 )  t an t s  Regu l r t i ons ,  1988 )  and  i n  t he  manner  p resc r i b ;d\ . '

r n  regu la t i on  l 3 -1 .  Wh i l e  f i l l i ng  t he  nomina t i ons ,
cand ida tes  shou ld  keep  i n  m ind  the  p rov i s i ons  o f  t hel '  western Region E 6hartered Accountants Regulat ions,  l9gg,  par t icu lar lv

The Statcs of  Gujr rat ,  Maharashtra those conta ined in regulat ions 87,  88,  89 and 131.  Thc
and Goa and the Union Territories of notnination forms can be had front the office of the
Daman & Diu and Dadra & Nagar Inst i tu te at  Nerv Delh i  as wel l  as f rom the Decen-
Haveli. -ed Of f ices at  Murnbai ,  Chennai ,  Calcut ta and Kanpur

rv.e. f .  26th August ,  20C0.  Hor i ,ever ,  the nominat io n
6 forms rv i l l  be accepted by the Secretary to the Counci l

a t  the above address at  Nerv Delh i  ef fect ive f rom 3l  s t )
August ,  2000 only.

The number of  persons to bg e lected to eacl i
Reg iona l  Counc i l  i s  sho rvn  be l c r v  i n  co lumn(2
against  the respect ivc Regional  Counci l  :

3 Nanre of  the Re;3 ioni l  
- - -N; .  

o f persons to bc

r
't{} 

;,::::::X:?" pradesh Kerara
i . '  Karnataka and Tar:ri l  Nadu and the
- Union Tcrritories c f pondicherry and' 

Lakshadrvecp Islancls.

3.  Eastern Region

The States of  Assanr,  Meghalaya,  Nagai
land,  Or issa,  West  Bengal ,  Manipur ,
Tr ipura,  Sikk im, Arunachal  pradesh
and Mizorant  and t re Urr ion Terr i tory
o f  Andaman  &  N icob l r  I s l ands

4.  Centra l  Region

The States o i  Ui ta. .  pr . rdesh,  Bihar ,
Madhya Pradesh arrc l  Rajasthan.

5. Northcrn Region

The States of Har.yana, Flimachal pra-
desh, Jammu & Ka:;hruir irnrl pLrnjirb
and the Union ' ferr i tcr ics of  D; lh i  ancl
Chandigarh.

Counci l  e lected___-_-----l

Weste rn  I nd ia  Reg iona l  Counc i l  - 6
Sout l icrn lndia Regional  Counci l t2
Eas te rn  I nd ia  Reg iona l  Counc i l  5
Ccn t ra l  I nd ia  Reg iona l  Counc i l  5
Nor the rn  I nd ia  Reg iona l  Counc i l  g- : -

For  rhe purpose of  e lect ions to tn.T._nio* t
Counci ls ,  subject  to  the provis ions conta ined in
Chapter  VI I  o f  the Chartered Accountants Regula_
t ions,  1988,  th, :  prov is ions re lat ing to e lect io  ns
prescr ibed in Chapter  VI  of  the said Regulat ions,
sha l l ,  mu ta t i s  mu tand i s ,  - l pp l y .

ASHOK HALDIA.
Secret arv

No.  sq-EL(t ) t ,512000 _In pursuance of  sub_
regulat ion (3)  of  regulat ion g9 read rv i th  regulat ion
134 of  t l ie  Chartered Accountants Regulat ions,  l9gg,
the C--ounci l  o f  the Inst i tu te of  Chartered Accountants
of  Iuc l i r r  hcr . :b_v l lo t i f ics th: r t  the panel  for  the scrut iny
o f  nomina t i ons  fo r  e l cc t i o : t r  t o  t h :  E igh teen th  Counc i l
and  Seven te r -u th  I { cg ione l  Counc i l s  o f  t he  I ns t i t u te ,
t o  be  he ld  j n  D ;cen rbe r . ,  2000 ,  sh l l l  be  con tposed  o f
t h e  f o l l o * , i n g : -

l .  Sh r i  G .  P .  P lab i ru ,
Joint  Sccrr t i r ry ,
Depl l tm' :nt  of  Conrprn, , ,  Af f l i rs ,

,  N { i n i s t r l ' o i  i _ r i v ,  Jus i i ce  &  Ccn rp r rnv  A f i . a i r s ,
Shustr i  Bhl r . , .an,
Dr.  Ra. fe-n,Jr . r  prasacl  Rorc l  ,
Ne r r '  D r . l h i - l  l ( 1001 .

ASHOK I IALDIA,  Secv.

Nn l  -54 -EL ( l  ) , 4 i  201 t0 ._ ln  p r l r suance  o f  sub -
regulat iou ( -5)  of '  r . :gu l : t icn 134 of  the Chartcrec l
Accoun tan ts  Rcg t : l a t i ons ,  l 9Sg ,  r cad  r i , i t h  sub_
leeu la t i on  (10 )  o i  t he  s l i d  reg t r l a t i i _ r r .  t he  Counc i l
o f  t hc  I r r s t i t u t c  o f  Ch r r t e red  Acc :  u r i t an t s  o i .  I nc l i a
i s  l r l cascd  to  t r o t i f y ' t ha t  non t i n i r t i ons  o f  cand i t l r t es
u 'ho c lcs i ic  to  s tand for  c lc ,c t ions to thc Seve nteeni l r
Reg iona l  Counc i l s  o f  t he  I ns t i t u te ,  t o  be  he ld  i n
Dcccnrb. . r .  2000 shoulc l  be forr i , r rdcd i r r  the nanner
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2.  Shr i  G'  C'  Sr ivrs lava '  i2)  Tt rese rogulat ions sh ' l l l  ccLne into fo icc l roni

Joint  Secretary ( I I ,L- I I ) ,  the date o i  thei r  publ icat ion in  t l ie  of f ic ia l  Grzct te

Central Board of Dircct Tirxes'

DePart rnent  of  Revcnue'

Mir r is t rY of  F inarrce,

North Block,
Ncrv Dclh i -  I  l0) i  i  '

3 .  Shr i  Ashck Hr ld ia,

S:cretat'Y,
i h .  t n r i , u t ,  r l  C \ r r ; c ' ' : l  A : : r : n t ' t n " s  o f  I nJ ie '

IndraPresthr  Ma'g '

N ;w  D ; l n i - l  t ' ) ) J2 '

i\SHOK HALDIA, SecretarY

ALL INDIA COUNCIL FOR TECHNICAL

EDUCATION

New Dglhi, the l6th August 2000

No. F. 37-3lLegall)OCl-In ex!-r'cis3 . 
of the

po*. r ,  conferrec l  by.sub-s: : t ion ( t )  o f  sect ion 2 l  of

in" a.tt Irrdia iouncil for Technical Education Act'

;;t i ;; i  le87), tht All Inclia council for rechnic:r' l

Educatiorl hereby amends the reguletions' thc All

Ind ia Counci l  for  fechnical  Educat iou.(Grant  of

approval l 'or startir 'g new teci'r lr icl l 
{ institutions

introduction ol c()urses o'J pfogt atnm3] aud

"ppt"u"r 
of intakc caprcitv : l-::ttt 

t:t l ,:t]t courscs

o i  p rog r . t *es )  R :gu l r t i o r r '  l ' ) ) 7 '  11 ' t i ne l y -

l ( l ) .  This  atn;nJm:ni  rnay b;  ca l l ' :d- the Al i

India Councit iot ft"t lnical Education- (Grant of

;;;;";i--i"r starting new Technical Institutions'

introduction of c.ourses"or pfograrnmes and approval

oi-ioiut 
" 

capacity of seats for the courses or pro-

g*trn.tl Amendm':nt Regulations' 2000'

r:;-.tT6, l{rtff sTfi',ft st'* -rys -:":x-

f,-I

J
I
--t

2.  In t i re  Ai l  Ind ia Counci l  for  Technical  Edu'

cat io l ' t  (Giant  of  approval  for  s tar i ing new techuical

i ls t i t t i t icns,  in t ;o iuct io l . i  o i  courses o i  prograr i l lnes

and approval  c i  in t i - i te  caprc i iy  of  seats for  the

courscs or  programntes)  Amel tc l rnent  Reguir ' t ion '

1997,  the Rcgu lat ion 2,  (2)  rvh ic- i r  rvas inscr ied as

amenCn :n t  t o  R :gu la ; i o ' l - - 19 ) - l  s t l nC ;  r v i t hCra rv t i

3 .  l n  Am:n lm ln t  R :gu l  r t i on '  l 9?7 '

(a)  ln  R:gulat ion 8(c) ,  b : fore the rvords

"Architecture, Hotel Management " " "

the words "MBA, N{CA" shal l  be inser ted '

(b) In Regulation 8, sub-Regulation 8(iv) shall

be rePlirced bY : -

"S( iv)  A furn ished permar lent  bui ld ing

atlest adequate for the first year on.the

land as specified at 8(i) shall be requtred

rv i t l . r in  the st iPulated Per iod"

4.  In  thr  ArnenJm:nt  Regulat ion '1997'  fo l lorv ing

note shal l  b :  aJ ' led a i ter  the Schedule :  '

"Note :  T l ie  Counci l  on advice o l  the Execut ive

Commit te e may modi fy  the prescr ibed

dates as mentioned in the schedule' The

ciec is io r  of  the Counci l  regarding the

drtes sh all b': f i  iral ' 
"

I
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l l l

l i
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R. S.  NIRJAR
Ir{ eruber-SecretarY
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